CENTRAL ADMIMISTRATIVE T §8UHAL
PRINCILIPAL BENCH, NEW DELHL

Q& NO. 24697201087 QD
This the 3rd day of March, 2003 \

HQN'BLEASH‘ KULDLIP SINGH, MEMBER (J4)

'

Sh, Harvir Singh
§fo Late Sh. Ram Singh
Vice-Principal (Retiredd
Rio 289, Pocket D-i1
Sector 7, Hohiinl, Oelhi.
L Applicant
(Nohe)

Versus

T. Director of Education

NCT of Delnhi

0ld Secretariat, Delhi.
Zo Drawing &  Disbursing Officer

Govt. Boys Sr. Sec. 5School {Ist Shifth

Timar Puiry, Delhi — 110 054,
3. Govi., of NCT of Delhi thirough

1ty Chief Secretary

5, Shamphatit Marg. Delhi.
4. Uriion of India

thirough iLts Secroetary

Mini=try of Human Resources Development,

(Education Deptt.) New Delhi.

« s s Respondents
(By Advocate: Sh. George Paracken)
None i3 present for the applicant and even on the lLast

date of hearing non had appeared for the applicant. 1 procesd

to decide this 0A under Rule 1% of the CAT (Frocedure) Rules,

Z. Applicant has filed this Q& as ne alleges  what ne 1=
aggrieved of the Tact that the wgepartment had charged higher

rate  of dinterest From him on GPF Account partaining Lo we

s

aided school for the period i.e. I5.071.67 Lo 3t1.12, 78, He is
also aggrieved of illegal deduction of  Incame Tax or

pensionary benetfits  and non granting interest upon delayed

payment of retiral benefits from 1.8.99 to 4. 10.2000.

(-
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3. Facts in  brief are that the applicant was Wworking 1

Gandhi Haridan Higher Secondary School, Braham  Puri, Delhi

w.e.T. 1%.11.67  to $1.12.78. Thereafter, he Jjolnea the
school of Delhi Administration on 1.1.7%9. AU the Uiime of

retivement, applicant requested for counting of hils past
service as he c¢laims to have worked in an aided sehoel.
Thereafter the applicant was directed to deposit with the
Nirectorate of Education the CPF amount which he had recelvec
From a@ided school where he was @arller working. The said
amount was stated to have been deposited on 6.b., 2000, T irough
he had got it in the vear 1981 itself. When the applicant

wanted to avail the counting of the period of past service and

to @wall the reltral pensionary benefits he was also directed
to deposit 12% interest on the GPF amount whrich s &’e

received From the aided school.

4. applicant now claims that the interest charged from fhim ls
ot & higher side and is totally illegal beling in violation of
respondents orders dated 17.9.98. However, in wy viaw ihe

fact, remaing that the applicant who had alresdy received the

CPF  amount and had deposited the same in bis own Hank @&ocosnnt
had been earning interest on that amount and 1F he deposited

the amount at that time with Delhl Administration than e

woul . have been pald deemed interest on the same amount as per

"y,

rules. As  the applicant himself violated the rules ano not

=

deposited the CPF amount in the GPF A/c 0 he is liable to pay

interest and the same has been rightly charged from him.

5. The second praver of the applicant is that respondents
have 1llegally deducted a sum of 5. 12,800/~ tomsrds Lncae
tay On retiral benefits. But the respondents in their counter

specifically pleaded that no amount undeir the hesa of dncs
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tax  has been deducted. - There is nothing on record to show 1if]
any amount of Rs.12,.500/~ has heen deducted on  accouitt ot
income tax. Applicant has falled to prove Lhat any amount has
heen deducted on account of income tax on  his retiral

benetits.

6. A5 regards the claim of the interest on tihe delaved
payment on iretiral benefits is concerned, respandents have
pointed out that applicant has himself deposited bpls Ubr
amount on 6.6.2000 and the retiral penefits couid be releazed
only  thersaftter, Since the retiral venelTlits héve bheen

released on 4.10.2000 itself, L Ting that onere
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inordinate delay on the part of the respondents, applicant is

not entitled for any interest. Hence Q& 1s alsmissed.
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